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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBATL BENCH, MUMBAT .
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ORIGINAL AFFLICATION NO.1122/719%6

Dated this Wednesday., the 18th Day of April. 201,

Snra 5. B.Eulbkarni ) ceas Applicant

(Applicant by Shri S.F Kulkarni, Adv,.)

Versus

01 & Ora, s Respondents

{Respondents by Shri P.M.Pradhan, Adv. )

HOW BLE SHRI FULDIP SINGH., MEMBER (1)
HOM BLE SHMT. SHONTA SHASTRY, MEMBER (@)
(1) To be referred to the Reporter or not?

X

(2} Whether it needs to be circulated to
other Besnches of the Tribunal?

{3) Library.
Gl —

{Fuldip Singh)
Member (J)



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAI.

Orininal Application No, . 1122/94

Date of Decision: Wednesday . the 18th Day of April. 2001

‘CORAM: HON'BLE SHRI KULDIP SINGH, MEMBER (J)

HON'BLE SMT. SHANTA SHASTRY, MEMBER (A)

Shri Sudhakar /0 Bhagwant Eulkarni,
5/0 Bhagwant kulkarni,

foe: 380 Years,

Working as: Postal fAssistant,

" esmanabad Head Fost O0ffice

Osmanabad

Rints 1/726%, Tambri Vibhag,

Limbard Baug, Osmanabad,

PDist. Osmanabad 413 S@1. ' aewa Applicant

(Applicant by Shri S.FP.Eulkarni, Advocate)
.\./E-:‘ w .

Urmion of India
through

1. Superintendent of Fost Offices,
Osmanabad Divsion, :
Uemanabad-4173% 561 .

2. The Postmaster General,
Aurangabad Region,
AFurangabad 431002 . seaa Respondents

{(Respondents by Shri F.M.Pradban, Advocate)

08 DE R (ORM )

{FPer: Fuldio Sinoh, Mempber (J)31:

Learned Counsels Shri S.F.Eulkarni for the Applicant and

Shri P.M. Pradhan for the Respondents are heard.

R
2. The Applicant in this 0.A. are seeking the following

religfs: &R,;



it
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(a) This Hon ble Tribunal be pleazed to hold and
declare Order dated 2H5.08,1975 treating the
period Ffrom PHL.O8IPFE to GE BT IFP5 as
suzpension  as illegal and violative of FB-S4-4
(33 (13 or (13i) &5 no prior potice was Issued to

him.
(bl Hold and declared Orders dated 25.83.19%3
Q715,08 ,1992, B5.01.1993, 11.83,1993, I9.97.1933,

D@, 11,1995, BE. 161795 and 13.01,1996, PI.04.1376
ez arbitrary and vicolative of FR-53 (1) (i1} _ (a)
(i} in as much azx the rate of Subsisztance
allowance was neither ernhanced nor reduced.

ir) Direct Rezpondents to hold review of all the .
above impugned ordersz and revise the rate of
cubsistance enhancing it by S50%. Due to the fact .
that applicant was not responzible for delay and

pay arrears within 2 months.

fud s Direct Respondents to conclude Pisciplinary
Proceedings within 3 months and IT not concluded;
the Buszpension be revoked on explry of @ days.

re) Hold and declare that the applicant was not
responsible Tor delay in concluding Disciplinary
Proceedings during 11.82.1373 to ig.P4.1%93  and
to @2.05.1993 to G,.07.1995 and direct further to
hold Special Review Subsziztance allowance fTor
this period.

Fd Any other and such Turther reliefr asx may
be deemed fit and proper by thiz Hon'ble
Tribunal.

tg) Cost iT awarded, be pald to the Appiicant.

The learned Counsel for the Applicant confined his arguments

only on reliefs No.a, b & .

2 The facts in brigf are that the Applicant was a regular
and permanent employee of the Fostal Department. He  was

recruited as Postal Assistant in Osmanabad postal Division and
was working as & Time Scale Sub-Fostmaster at Osmanabad Town
aub Post Office during 1991-92. The Applicant was invoived in

a criminal cass. He was, therefore, put under deemad
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reinstated on 3.7.199% and the period between dismissal and the
reinstatement i.e. 20.8.1993 to 5.7.199% was tréted A5
Suspension for all purposes. The Applicant was again suspended
and the Departmental Froceedings against the Applicant was
initiated and Inquiry cluminated into punishment Order. The
Applicant has filed an appeal against the order passed by the
Disciplinary Authority.

2. However, the main grievance in this case is so long as

the suspension was there the Respondents had not reviewed the

orders regarding subsistence allowance as stated in para 8 (&)

[»
aof the 0.A. and the enhancement of rate of subsistance
allowance at S0% (para 8 () is not done. They have not

reviewed the subsistence allowance either wWay . It iz submitted
by the Learned Counsel for the Applicant that the Respondents
should be directed at least to pass orders in  accordance  with
Rules el instructions on  the subject as par judicial
pronouncements issued from time to time on this issue,

4. Learned Caungﬂﬁ for Respondents fairly concedes that

il
x
Y

Pepartment shall pass the orders regarding revieswing ths
subzistance allowance.
o In view o0f these circumstances, the Respondents are

directed to pass the Order reviewing subsistance allowance

within a period of 2 months from the date of receipt of a copy

of this arder. The 0.A. is disposed of with the above
directions. No costs.
(Smt. Shanta Shastry) (kuldip $ingh)

Member (&) Member (J)
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